LID No. 376719 ield School

Shanher Kumar Shah v

22.08.2020
Present:

n Green ¥

None for the workman.

e for managements no.1 and 2.

Nor nagement no.3

Sh.Ashish Sharma, AR for the ma

Ik of
The matter was earlier fixed for 21 04.2020 for ta

ication, but,
settlement, failing which for hearing arguments on the applicat - f
the matter could not be taken up on that day in view of spreading O
covid-19.

Today, no one has appeared on behalf of the

workman and managements no.1 and 2 through video conference.

Accordingly, the matter stands adjourned for talk of

seftflement, failing which for hearing arguments on the application on
04.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Counrjouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court.

e

(PAV f\N“_mr:bm/: MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELH]

22.08.2020



377/19 . : School
.[;.:: :'mﬁnnlﬂl’ Ham vs Green Field

22.08.2020

Present: None for the workman.
None for managements no.1 and 2. ;
Sh.Ashish Sharma, AR for the management no.

The matter was earlier fixed for 21 04.2020 for talk of

settlement, failing which for hearing arguments on the application, but,

the matter could not be taken up on that day in view of spreading of
covid-19.

Today, no one has appeared on behalf of the
workman and managements no.1 and 2 through video conference.

Accordingly, the matter stands adjourned for talk of

settlement, failing which for hearing arguments on the application on
04.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cou[t Rouse Avenue Court

Complex, New Delhi for uploading on the officidl u:e;site of Delhi District
Court. 4

(PAWAN-KEMA ii-"fmﬂ*m)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELIIY
" 22.08.2020



ID No. 378/19 e
}ﬂlt'un IRom@ Jeevach Iam vs Green

22.08.2020
Present: None for the workman.

Field School

None for managements no.1 and 2. X
Sh.Ashish Sharma, AR for the management no.

The matter was earlier fixed for 21.04.2020 for talk of

settlement, failing which for hearing arguments on the application, but,

the matter could not be taken up on that day

in view of spreading of
covid-19,

Today, no one has appeared on behalf of the
workman and Managements no.1 and 2 through video conference.

Accordingfy,
settlement, failing which for

04.12.2020.

the matter stands adjourned for talk of
hearing arguments on the application on

Ahlmad of this court s directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

ebsite of Delhi District

Complex, New Delhi for uploading on the official w
Court. |

L

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELMI
22.08.2020



LIR Neo. 1601/16
Decpak Singh va M/s Cosmon Auro

22.08.2020
Present: None for the parties.

System Pvi.Lid.

The matter was earlier fixed for 21.04.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Notice issued to the management for 21.04.2020 is
received back with the report unserved.

Today, no one has appeared on behalf of any of the
parties through video conference

Workman is directed to file fresh address, e.mail

address, mobile phone number of the Management and complete set of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the management, which are
returnable on 05.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official eb)e of Delhi District
Court.

(r AWAN KU nmnj MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
22.08.2020



LIR Neo. 2310/16 . pany
Gyanender Singh Chauhan v Richa Comj

22.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.04.2020 for the
service of the LRs of the deceased proprietor of management no.2 and

also for filing of the receipt of the cost imposed on the workman, but, the
workman has failed to file fresh address of

the LRs of the deceased
proprietor of Mmanagement no.2 and also

failed to file receipt of the cost,
S0, the notices to the LRs of the deceased proprietor

of management
no.2 are not issued. The matter could not be taken up on that day in
view of spreading of covid-19.

Today, no one has dppeared on behalf of any of the
parties through video conference.

In the interest of justice, last and final opportunity is
granted to the workman to file fresh addresses of the LRs of the

deceased proprietor of management no.2 and file the receipt of the cost
along with e.mail addresses, mobile phone numbers of the LRs of the

deceased proprietor of the management no.2 and complete set of
documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the LRs of the deceased proprietor of

the management no.2, which are returnable on 07.12.2020.

Ahlmad of this court is directed to send the copy of

contd...2
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this order to the concerned official of District C.
Court Complex, New Delhi for uploading on the offici
District Court.

(PAWAN AR D

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELII
22.08.2020

-



LIR No. 3763/16 .
Arjun Yodoav va Bicha and Company

22.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.04.2020 for the
service of the LRs of the deceased proprietor of management no.2 and

also for filing of the receipt of the cost imposed on the workman, but, the
workman has failed to file fresh address of the LRs of the deceased
proprietor of management no.2 and also failed to file receipt of the cost,
80, the notices to the | Rs of the deceased proprietor of management

no.2 are not issued. The matter could not be taken up on that day in
view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

In the interest of justice, last and final opportunity is
granted to the workman to file fresh addresses of the LRs of the

deceased proprietor of management no.2 and file the receipt of the cost

along with e.mail addresses, mobile phone numbers of the LRs of the
deceased proprietor of the management

no.2 and complete set of
documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the LRs of the deceased proprietor of

the management no.2, which are returnable on 07.12.2020.

Ahimad of this court is directed to send the copy of
contd...2

"
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. . . rt
this order to the concerned official of District Court, Rous Avenue Cou

Complex, New Delhi for uploading on the official websife of Delhi District
Court. '

(PAWANKUMAR N¥ATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELIIK
22.08.2020




LIR No. 2232/16 o
Manmohan Singh vs IlBayan International Sch

22.08.2020
Present: Sh. Rajneesh Bhaskar, AR for the workman.
Sh.Dipender Kumar, AR for the management.
The matte is fixed for today for payment of the settled
amount.

Today, ARs of the parties have appeared through
video conference, but, the workman has not appeared.

Ld. AR of the management has submitted that the
management is ready to pay the settled amount. |

So, the matter is ordered to be listed on 07.09.2020
for payment of the settled amount.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

_.—-""_'_'_'_._.-

(PAWAN AR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS,NEW DELHI
22.08.2020

-



LID No. 8/16 Delhi

Sh.Moj Komar Pandit vw M/~ Reddisson
22.08.2020

ugh
Present; Sh. Ajit Kumar Singh, AR for the workman throug

Blue Hotel New

video conference.
Sh. Jitender Bhardwaij, AR for the management,

through video conference.

The matter was earlier fixed for 20.07.2020 for
consideration on the application filed by the management, but, the

matter could not be taken up on that day in view of spreading of covid-
19.

Today, the Id. AR for the workman seeks
adjournment, as the workman could not come today. So, in view of

request made by Id. AR for the workman, matter is ordered to be listed

for consideration on the application, filed by the management on
19.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the offiet
Court.

website of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELKI
22.08.2020



LIR No. 320/18 . ot Ltd.
Loxmi Narayon va M /s Bimbrah Elecironics |

22.08.2020
Present: Sh.Ajit Kumar Singh, AR for the work
Ms.Pallavi, proxy AR for the management.

man.

The matter was earlier fixed for 21.04.2020, but, the

matter could not be taken up on that day in view of spreading of covid-

19.

Today, Id. ARs for the parties have appeared through
video conference. Accordingly, the matter stands adjourned for talk of
settlement on 05.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official site of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
22.08.2020



LID No. A37/19
Ved Prakash va Design [lub

22.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 21.04.2020 for the
payment of the settled amount, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, the matter stands
adjourned for the same purpose on 10.08.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court.

[ ~—
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
22.08.2020



LCA No.428/19 .. Lid.
Tina Kumar v M/s Libra Four Wheel Pv

22.08.2020

Present: None for the parties.

r the
The matter was earlier fixed for 20.07.2020 fo

on
service of the managements, but, the matter could not be taken up
that day in view of spreading of covid-19.

Notices issued to the managements are not received
back.

Today, no one has appeared on behalf of any of the
parties through video conference.

Workwoman is directed to file e.mail addresses,
mobile phone numbers of the managements and complete sets of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the Managements, which are
returnable on 09,12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official

ite of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELMI
22.08.2020



LCA No. 429/19 ‘ vel Pyt. Ltd-
Sunil hl‘l;'ngh Hawad vs M/~ Libra Four Wh

22.08.2020

Present: None for the parties.

the
The matter was earlier fixed for 20.07.2020 for

on
service of the managements, but, the matter could not be taken up
that day in view of spreading of covid-19.

Notices issued to the managements are not received
back.

Today, no one has appeared on behalf of any of the
parties through video conference.

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete sets of documents

within 10 days from today and on filing of the same, the notices are

ordered to be issued to the managements, which are returnable on
09.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official \Teb [
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
22.08.2020



LCA No.430/19 d.
Shalu vs M/~ Libra Four Wheel IPvi. Lt

22.08.2020

Present: None for the parties.

the
The matter was earlier fixed for 20.07.2020 for

on
service of the managements, but, the matter could not be taken up
that day in view of spreading of covid-19.

Notices issued to the managements are not received
back.

Today, no one has appeared on behalf of any of the
parties through video conference.

Workwoman is directed to file e.mail addresses,
mobile phone numbers of the managements and complete sets of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the managements, which are
returnable on 09.12,2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officiafWebsite of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
22.08.2020



LIR No. 1908/19 i 1
Anchul va M/« Shivani Tour and Travels

22.08.2020 ’
Present; Sh.Ajit Kumar Singh, AR for the workman throug

video conference.

None for the management.

The matter was earlier fixed for 21.04.2020 for

service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19,

Notice issued to the management is received back
with the report served.

Today, no one has appeared on behalf of the
management through video conference

Workman is directed to file e.mail address, mobile
phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are

ordered to be issued to the management, which are returnable on
09.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court.Rouse Avenue Court

bsite of Delhi District

Complex, New Delhi for uploading on the officia
Court.

(FPAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
22.08.2020



LI No. 633/19 . C
Rajesh Kumar v Corporate Solutions ,L.5.

22.08.2020

Present: None for the workman.
Ms. Bhanita Patowary, AR for the management no.3

through video conference.

Security and Ors.

None for managements no.1 and 2

The matter was earlier fixed for 21.04.2020 for filing
of the written statement by the management no.2 and for filing of
rejoinder to the written statement, filed by management no.3 and also for

filing the fresh address of the management no.1 and its service, but, the

matter could not be taken up on that day in view of spreading of covid-
19.

The workman has failed to file fresh address of the
management no.1. So, the notice to the management no.1 is not issued.

Today, no one has appeared on behalf of the
workman and managements no.1 and 2 through video conference

Workman is directed to file fresh address, e.mail
address, mobile phone number of the management no.1 and complete

set of documents within 10 days from today and on filing of the same,

the notices are ordered to be issued to the management no.1, which are
returnable on 10.12.2020.

Matter stands adjourned for filing of the written
statement by the management no.2 and for filing of rejoinder to the

written statement of management no.3 and also for service of the
management no.1 on 10.12.2020. contd...2

-



o 9

is directed to send the copy of
enue Court

Ahlmad of this court
this order to the concerned official of District Court, Rouse Av
Complex, New Delhi for uploading on the official websitejof Delhi District

a7

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS.NEW DELHI
/ 22.08.2020




LIR No. 2532/19 d Ors.
Sanjay Kumar va Paul Components Bt an

22.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the

service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to all the three managements are not
received back.

Today, no one has appeared on behalf of any of the
parties through video conference

Workman is directed to file e.mail addresses, mobile
phone numbers of all the three managements and complete set{of
documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to all the three managements, which
are returnable on 14.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official

sie of Delhi District
Court.

f
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELIIL
C22.08.2020



LIIt No. 2081/19
Sanjay Ham @Sanjeey v

22.08.2020
Present: None for the workman.
None for the managements.

» Paul Component Pvi.Ltd.

The matter was earlier fixed for 21.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to all the three managements are not

received back.

Today, no one has appeared on behalf of any of the

parties through video conference

Workman is directed to file e.mail addresses, mobile
phone numbers of all the three managements and complete sef<of
documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to all the three managements, which
are returnable on 14.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official weTbsite f Delhi District
Court.

1

(PAWANVKUEMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
22.08.2020




/

LIR No. 2982/19

Dayanad Pandig va M /s Paul Component Pvi.Lid.
22.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the

service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to all the three managements are not
received back.

Today, no one has appeared on behalf of any of the
parties through video conference

Workman is directed to file e.mail addresses, mobile
~
phone numbers of all the three managements and complete set! of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to all the three managements, which
are returnable on 14.12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wejbsit

of Delhi District
Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVEI\E,H'E COURTS,NEW DELHI
'22.08.2020



LIIR No. 2983/19
Ram Sunder va M/s Paul Component Pvt.Ltd.

22.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the

service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
Notices issued to all the three managements are not

received back.
Today, no one has appeared on behalf of any of the
parties through video conference
Workman is directed to file e.mail addresses, mobile
—
phone numbers of all the three managements and complete sef of

documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to all the three managements, which

are returnable on 14.12.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
ite of Delhi District

Complex, New Delhi for uploading on the official(web

Court.

(PAWAN_KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
22.08.2020



LIR Neo. 2984/19
Sonu vs va M /s Paul Component Pvi.Lid.

22.08.2020
Present: None for the workman.
None for the managements.

The matter was earlier fixed for 21.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to all the three managements are not

received back.
Today, no one has appeared on behalf of any of the

parties through video conference
Workman is directed to file e.mail addresses, mobile
phone numbers of all the three managements and complete setr of

documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to all the three managements, which

are returnable on 14.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court,FRojie Avenue Court

Complex, New Delhi for uploading on the official webs) of Delhi District
A

Court.

(PAWAN KUMAR )lla\'l'l‘(ll

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
22.08.2020



LIR No. 2985/19
Kanhaiya Lal @ Krishna vs 3
22.08.2020

Present:

/s Payl Componeny Pvt. L,

None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to all the three managements are not
received back.

Today, no one has appeared on behalf of any of the

parties through video conference

Workman is directed to file e.mail addresses, mobjlf
phone numbers of all the three managements and complete setsof
documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to all the three managements, which
are returnable on 14.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the officia ite of Delhi District

Court. ,,
L)

ﬂ‘ YAN KUMANR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE (OINTS VLW DL oy




LIR No. 298G/19

22.08.2020 ponent Pvt.Leg.

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the
service of the managements, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Notices issued to all the three managements are not
received back.

Today, no one has appeared on behalf of any of the
parties through video conference

Workman is directed to file e.mail addresses, mobile
phone numbers of all the three managements and complete set_?;f
documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to all the three managements, which

are returnable on 14.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
site of Delhi District

Complex, New Delhi for uploading on the officj
Court.

(PPAW, MARR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
22.08.2020



LIR No. 2987/19
Binda Paswan vs M/s Pan

1 Component Pvt. L
22.08.2020 .

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to all the three managements are not
received back.

Today, no one has appeared on behalf of any of the
parties through video conference

Workman is directed to file e.mail addresses, mg_t_:_ile
phone numbers of all the three managements and complete setgof

documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to all the three managements, which

are returnable on 14.12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, We Avenue Court
Complex, New Delhi for uploading on the official websige of Delhi District

Court.

il /
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVFN UE COURTS,NEW DELMI
22.08.2020



/[

LIR No. 2989/19
Rom Shankar vs M/s Paul Component Pvt.Lid

22.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 21.05.2020 for the
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to all the three managements are not

received back.
Today, no one has appeared on behalf of any of the
parties through video conference

Workman is directed to file e.mail addresses, mob_j}e

s of all the three managements and complete set<of

phone number
ay and on filing of the same, the

documents within 10 days from tod

notices are ordered to be issued to all the three managements, which

are returnable on 14.12.2020.

Ahlmad of this court is directed to send the copy of
strict Court, Rouse Avenue Court

6 official webpile of Delhi District

(PAWAN u&m Alt MATTO)
PRESIDING OrrICER:LABOUR Ccouvnt-iN
ROUSE AVENUE COURTS.NEW prLitl
22.08.2020

this order to the concerned official of Di

Complex, New Delhi for uploading onth

Court.



LIR No. 3186/17
Banwari vs Pygye Lal Steel

22.08.2020

Present: Md.Nadeem, proxy AR for the workman,

None for the management.

The matter is fixed for today for filing rejoinder and
framing of issues.

Today, Mohd. Nadeem, has appeared on behalf of
the workman through video conference and seeks adjournment.

Accordingly, the matter stands adjourned for filing
rejoinder and framing of issues on 09.10.2020. It will be last and final

opportunity for the workman to file the rejoinder.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, RGuseAvenue Court

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHII
22.08.2020



LIR No. 1877175
Jagannath p,

ndey vy Pyare |,
22.08.2020 © ol Steel

Present: Mohd.Nadeem

» Proxy AR for the Workman,
None for the m

anagement.

The matter js fixed for

. today for filin rejoinder and
framlng of issues. 0

Accordingly, the

Mmatter stands adjourned for filing
rejoinder and framing of

Issues on 09.10.2020. It will be last and final
Opportunity for the workman to file the rejoinder.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, R

Complex, New Delhi
Court.

e Avenue Court
for uploading on the official websit of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-EX
ROUSE AVENUE COURTS,NEW DELMI
T 22.08.2020



LIR No. 3822/18
Madan Laj Rana v M/s Medi
TMedig

22.08.2020
Present:
ent: None for the workman.
Ms. Raavi Birbal, AR for the management.
The matter is fixed for today for framing of issues, but
today,

n
O one has appeared on behalf of the workman through video
conference.

Perusal of the record reveals that for the last many
dates,no one is appearing on behalf of the workman. However, in the
interest of justice,no adverse orders are being passed despite of non-
appearance of the workman.

Matter stands adjourned for personal appearance of
the workman and for framing of issues on 16.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, RQ.IS% Avenue Court
Complex, New Delhi for uploading on the official we )site 6f Delhi District

Court.
&

e

.’t - -';
(PAWAN KUMAR MATTO)
PRESIDING OI'TICER:LABOUR COURT-IX

ROUSE AVENUL COURTS.NEW DELHI
22.08.2020



None for the workman.
Sh. Gaurav Bajaj, AR for the management no.1

Sh. Rajiv Gupta, AR for the management no.2

The matter is fixed for today for framing of issues,

but, today, no one has appeared on behalf of the workman through video
conference.

Accordingly, the matter stands adjourned for framing
of issues on 15.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official
Court.

te of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
22.08.2020



LIR No. 3354/16 )
Om Prakash Pandey vs. M/s Techno Crafts
Engineering Consultants P Ltd.

22.08.2020

Present: None for the workman.

Management is already exparte.

arte
The matter was earlier fixed for 21.04.2020 for exp

evidence of the workman. But the matter could not be taken up on that day,
in view of spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference. Workman had earlier moved an application for

summoning the witness from Calcutta. But, the workman has failed to file
PF & RC, so, the notice to the witness could not be issued. Workman is

directed to file PF & RC, so, the witness may be summoned for the next
date of hearing.

Accordingly, the matter stands adjourned for exparte evidence
of the workman on 12.04.2021,

Ahlmad is directed to send the copy ©

his order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
22.08.2020



. 7983/16 - ital & Anf
ffﬁfdﬁa ng}ngh vs. M/s Mata Chanan Devi Hosp!

22.08.2020

Present: None for the workman.
None for the managements.
1.04.2020 for evidence of the

The matter was earlier fixed for 2
in view of

workman. But the matter could not be taken up on that day,
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the workman on 12.04.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements or their ARs in similar manner.

Ahlmad is directed to send the copy m order to the
concerned official of District Court, RADC for uplo ding on the official

website of the District Court,

(PAWAN KUMAR MATTQ)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
22.08.2020



LIR No. 8690/16 R
Afsar Beg vs. Bhagwan Mahvir Hospital

22.08.2020

. at through Vv ideo

None for the workm

Present:

Sh. R.M. Tiwari, AR for

conference.

The matter was earlier fixed for 21 05.2020 for the evidence of
the workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

med for the evidence of

Accordingly, the matter stands adjou
13.04.2021. Workman is directed t

ourt one week prior to the next date of he

lie management or it’s AR in similar manner.
is order to the

o file affidavits of the

the workman on
aring and supply

witnesses in the €

advance copies thereof to t
Ahlmad is directed to send the copy

\

ading on the official

concerned official of District Court, RADC for upl

website of the District Court.

(PAWAN KUMAR MATJTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

22.08.2020



LIR No. 346/ 17
Rajni vs. M/s Delhi Race Course Club Ltd.
22.08.2020

Present: None for the parties.
rkman.

parties

The matter is fixed for today for the evidence of the WO

Today, no one has appeared on behalf of any of the

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 13.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

is order to the

Ahimad is directed to send the copy

concerned official of District Court, RADC for uplopdixfg on the official

website of the District Court.

(PAWAN KUMAR MATT0)

Presiding Ofﬁpéfr Labour Court-IX

Rouse Avenue Courts/New Delhi
/22.08.2020



LIR No. 719/17

Brijesh Pandit vs. M/s Print Line & Anr.

22.08.2020

Present: None for the parties.
dence of the

d for 21 05.2020 for evl

The matter was earlier fixe
ay, in view of

workman. But the matter could not be taken up on that d

spreading of covid 19.

o one has appeared on behalf of any of the parties

Today, n

through video conference.

Accordingly, the matter stands adjourned for the evidence of

04.2021. Workman is directed to file affidavits of the

the workman on 14.
the next date of hearing and supply

witnesses in the court one week prior to
anagement or it’s AR in similar manner.

advance copies thereof to the m
ity to the workman to conclude

It will be last and final opportun

his entire evidence.

Ahlmad is directed to send the copy this order to the

concerned official of District Court, RADC for ploadi

website of the District Court.

(PAWA KUMAR MATTO)
Presiding Officer Labour Court-IX
Rousé Avenue Courts/New Delhi
22.08.2020



LIR No. 2268/17 M/s Shri Krishna lntematlunal

Mahesh Kumar Vs.

22.08.2020
None for the workman. anagement
: the m
Sh. Santosh Singh with AR for
through video conference.
dence of the

The matter was earlier fixed for 11.04.2020 for evl
Id not be taken up on that day, 1

Present: )
Ms. Pooja,

view of
workman. But the matter cou n

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 16.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the
on the official

concerned official of District Court, RADC for uploadin

website of the District Court. T r

(PAWAN UMAR MATT/O)
Presiding Officer Labour Court-1X
Rousé Avenue Courts/New Delhi
/22.08.2020



ID No. 85/1 8 ' .
;wjay Poddar vs. M/s J R. Fabric pect. L

22.08.2020

Present: None for the workman.
{ ] >nt,
None for the manageme _— struck® f£)

(Defence of the management isa
0.07.2020 for the evidenc
in view of

e of

The matter was earlier fixed for 2
the workman. But the matter could not be taken up on that day,

spreading of covid 19.
Today, no one has appeared on behalf of the any of the partics

through video conference.
Accordingly, the matter stands adjourned for evidence of the

workman on 16.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
order to the

concerned official of District Court, RADC for uploadi the official

website of the District Court. é :T : ,

(PAWAN KUMAR MATTQ)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
22.08.2020

Ahlmad is directed to send the copy of th




gﬁa};?siall\g; SBhagwati Industry
22.08.2020 |
Present: Sh. Ajit Kumar Singh, AR for the workman through video
gﬁr-lfgr:g:;; Vuttsya, AR for the management, through video
conference.
The matter is fixed for today for the evidence of the workman.
Ld. AR for the workman seeks adjournment as the workman
could not come.
the matter stands adjourned for the evidence of

Accordingly,
the workman on 19.04.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the
o on the official

concerned official of District Court, RADC for uploggﬂi

website of the District Court. C

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
22.08.2020



LID No. 3 13/18
Suresh vs. M/s Bhagwati Industry

through video

22.08.2020
Present: Sh. fﬁjit Kumar Singh, AR for the workmart
g?f.ltgz;;:i; Vuttsya, AR for the management through video
conference.
dence of the workman.

The matter is fixed for today for the evi

Ld. AR for the workman seeks adjournment as the workman

d for the evidence of
file affidavits of the
aring and supply

could not come.

Accordingly, the matter stands adjourne

19.04.2021. Workman is directed to

the workman on
ne week prior to the next date of he

witnesses in the court O
manner.

management or it’s AR in similar

advance copies thereof to the
Ahlmad is directe of this order 10 the

d official of District Court,

d to send the cops
RADC for! uljl}dding on the official

concerne
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rm.?s'e Avenue Courts/New Dethi

22.08.2020



LIR No. 3950/18
gamar Bahadur VS.

22.08.2020

Present: None for the workman.
Management is already exparte.
The matter was earlier fixe

evidence of the workman. But the matter could not be taken up on

in view of spreading of covid 19.
ared on behalf of the workman through

Today, no one has appe

video conference.
Accordingly, the matt

er stands adjourned for exparte evidence
of the workman on 22.04.2021.

Ahlmad is directed to send the copy of-this order to the

concerned official of District Court, RADC for uploa?ing n the official

website of the District Court.

(PAWAN KUMA MATTO)

Presiding Officer Labour Court-1X

Rouse Ayenue Courts/New Delhi
/22.08.2020



LIR No. 298/16
t. Ltd.

Badshah vs. M/s AmWay India PV

22.08.2020

None for the workman.

Present:
None for the management.
ce of the

The matter was earlier fixed for 21 05.2020 for eviden
nt to the

the cost by the manageme

taken up on that day, in VieW of

management and also for the payment of

workman. But the matter could not be

spreading of covid 19.
d on behalf of any of the parties

Today, no one has appeare

through video conference.
Accordingly, the matter stands adjourned for the evidence of
s directed to file affidavits of

ent on 09.03.2021. Management 1
he court one week prior to the next date of hearing and

hereof to the workman or his AR
Z;)his order to the

the managem

the witnesses in t

supply advance copies t similar manner.
Ahlmad is dire

d official of District Court,

cted to send the copy 0
RADC for uploaging on the official

concerne
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

22.08.2020



LIR No. 892/16 ‘ -
Ghanshyam VS M/s Amway india Pvt. Ltd. & A

22.08.2020

Present: None for the workman.
None for the management.
2020 for evidence of the

tter was earlier fixed for 21 05
t to the

The ma!
y the managemen

that day, in VieW of

for the payment of the cost b

management and also
p on

workman. But the matter

spreading of covid 19.
Today, no one has appeared on behalf of any of the P

could not be taken u

arties

through video conference.
med for the evidence of

Accordingly, the matter stands adjou
d to file affidavits of

9.03.2021. Management is directe

the management on 0
to the next date of hearing and

ne week prior
the workman or his AR similar mannet.

his order to the

the witnesses in the court ©

ply advance copies thereof to
Ahlmad s directed to sen
District Court, RADC for upl

sup
d the copy !

yadigg on the official

concerned official of

website of the District Court.

(PAWAN K

Presiding Offic
Rouse Avenue Courts
92.08.2020

er Labour Court-1X
New Delhi



LIR No. 4235/16 . '
Ram Sahay VS M/s Modern Public Schoo

22.08.2020
for the workman through video

Sh. Harsh Vardhan Sharma, AR

Present:
conference.
None for the management.
The matter was earlier fixed for 21.04.2020 for remaining
the matter could not be taken up on that

evidence of the management. But
vid 19,

s appeared on behalf of the management

day, in view of spreading of co

Today, no one ha

through video conference.
evidence of

Accordingly, the matter

12.03.2021. Management 15
prior to the next date of hearing and

stands adjourned for the
directed to file affidavits

the management on
nesses in the court one week
e copies thereof 10 the workma
d is directed to send the copy-

¢t Court, RADC for u lq

n or his AR gimilar manner.
this order to the

of the wit

supply advanc
Ahlma

ing on the official

concerned official of Distri

website of the District Court.

AR MATTO)

PresidingOfﬁcer Labour Court-1X
Rouse’Avenue Courts/New Delhi

22.08.2020

(PAWANKU



helter Improvement Board

/16

vs. M/s Delhi Urban S

LIR No. 5448
Suresh Kumar

22.08.2020

None for the parties.
oday for the evidence of the

the manage

Present:
ment 10 the

The matter is fixed for t
f the cost by

management and also for the payment O

workman.
any of the parties

But, today, no one has appeared on pehalf of

the same purpose

through video conference.
f the witnesses n

Accordingly, the matter stands adjourned for

s directed to file affidavits ©

on 15.03.2021. Management 1
¢ next date of hearing and supply advance

the court one week prior to th
thereof to the workman Of h

Ahlmad 1s directed to
ia] of District Court, RA

is AR gimilar manner.

send the copy\tqf this or
] | 4
DC for E‘:ghdmg on the offt

copies
der to the

concerned offic cial

website of the District Coutt.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Courts/New Delhi

Rouse Avenue
22.08.2020



LIR No. 5500/16 1 .
? s & I s

uk Chand V$: M/s Flowers & Flowers ‘

Garan & Services Raju Sons

Garland Dccormiuu Works

22.08.2020
present:  None for the parties.
d for today for the evidence of the

The matter is fixe
management.
as appeared on pehalf of any of the parties

Today, no one h

through video conference.
for the evidence of

Accordingly, the matter stands adjourned

Management 18 directed to file affidavits of

ek prior 10 the next date

orkman or his AR similar
order to the

anagement on 20.03.2021.
of hearing and

the m
the wit

supply adv

nesses in the court onc We
manner.

ance copies thereof to the W
Ahlmad 18 directed to send the copy f this
¢ untoading on the official

District Court, RADC fo

concerned official of
website of the District Court. / " '
=
(PAWA! KUMAR MATTO)
abour Court-1X

Presiding()fﬁcer &
Rouse Avenuc Courts/New Delhi

22.08.2020



LIR No- 7664/1
Satai Ram V3- WS G

22.08 2020

present:
conference.

None for the manage

The matter was earlier
the workman.

on the application filed by

up on that day,
Today, no one h

through video conference.

in view of spreading of covid 19.

as appeared on beh

med for consideraﬁon on

Accordingly the matter stands adjou

0.2020.
y df'ﬁ‘us order to the

ed to send the cop
urt, RADC for uploﬁzdm on the official

the said application on 21:

Ahlmad is direct
fricial of District Co

website of the District Court.

concemed 0

(PAWAN KL
Presiding Ofﬁcer Labour Court—lX
New Dethi



22.08 2020
present gh. Santosh Singh, A for the orkwom
conference-
sh. R Tiwari, AR for the mﬂnagemcn
conference
The matter was carlier fixed for 21.04 020 for filing
arguments on the apphcation filed by the work oman
ot be taken uP on that day, 10 view of spreading © covid 1
Today, the 1.d, ARs for the parties have appearcd
conference-
The Ld. AR for the management seeks

reply 18 not ready

Accordingly,
1.12.2020.

arguments on 0

.

mad 18 directe

Ahl
concerned official of District Coutt, RADC for
website of the District Court.
(PAWAN KU
Officer Labour

Rouse yenue
i



LIR No. 9374!1 6
Mahavir Juioner Model gchool

Rita Saha VvS. M/s

an through video

22.08.2020
Present: Sh. Santosh Singh, AR for the workwom
conference. L video
Sh. R.M. Tiwari, AR for the management throug
conference.
ing reply and

The matter was earlier fixed for 21 04.2020 for fil
But the matter could

e workwoman.

ents on the application filed by th
ding of covid 19.

argum
prea

taken up on that day, in view of s
hrough video

not be
Today, the Ld. ARs for the parties

have appeared t

conference.
ournment as his

The Ld. AR for the management secks ad)

reply is not ready.
Accordingly, the matter stands adjourned for filing reply and
arguments on 01.12.2020.
d the copy of this order to the

Ahlmad 18 directed to sen

of District Court, RAD iding on the official

concerned official

website of the District Court.

| RUMAR MATTO)
presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
22.08.2020

(PAWA



LIR No. 3873/18 .
Mithlesh Kumar VS: M/s S.G. Engineers

22.08.2020

Present: None for the workwoman.
Sh. G.S. Charya, AR for the manageme

conference.
5.2020 for filing reply

The matter was earlier fixed for 21.0
led by the workwoman. But the matter

reading of cov
f the workman through

ot through video

and

consideration on the application fi
id 19.

t be taken up on that day, in view of sp

could no
ehalf o

Today, no one has appeared on b

video conference.
The Ld. AR for the management seeks another opportunity to

file reply to the said application.
Accordingly, the matier stands adjourned for filing reply and
said application on 21.10.2020.

s directed to send the copy ofthis or

Court, RADC for uplpading on the official

consideration on the
der to the

Ahlmad

concerned official of District

website of the District Court.

T

(PAWAN K MAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenuc Courts/New Delhi
22.08.2020



Present: None for the workman.
Sh. Gulshan Chawla,

conference.

AR for th

The matter is fixed fo

Today, no one has appeared on behalf of th

video conference.
for hearing final

Accordingly, the matter stands adjourned

arguments on 11.01.2021.
order to the

Ahlmad is di

rected to send the
on the official

concerned official of District Court, RADC for uploadifg

website of the District Court.

(PAWAN

Presiding ?(ﬁcer Labour Court-1X
Rouse Avenue Courts/New Delhi

22.08.2020



. 3347/16 ' o Ltd.
TIJaIiR P]:IOSingh vs. M/s G4S Cash Services [ndia P

22.08.2020

deo

None for the wo kman. .
! y ement through V1

Present:
Sh. Gulshan Chawla, AR for the manag
conference.
The matter is fixed for today for hearing final arguments.
Today, no one has appeared on behalf of the workman through
video conference.
g final

Accordingly, the matter stands adjourned for hearin

arguments on 11.01.2021.
Ahlmad is directed to send the cop:f/u%this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR M
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

22.08.2020



LIR No. 334310 M/s G4S Cash Services India Pvt. Ltd.

pardeep Singh vs-

22.08.2020

Present: None for the workman.
. §h. Gulshan Chawla, AR for

conference.

the management through video

for hearing final arguments.

The matter is fixed for today
kman through

Today, no one has appeared on behalf of the wor

video conference.
Accordingly, th

e matter stands adjourned for hearing final

arguments on 11.01.2021.

Ahlmad is directed to send the co(py_gf this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
22.08.2020



LIR No. 3658/16 ' _
Mahender Singh vs. M/S G4S Cash Services India Pvt. Ltd.

22.08.2020

Present: None for the workman.
Sh. Gulshan Chawla, AR for

conference.

the management through video

r today for hearing final arguments.

The matter is fixed fo
peared on behalf of the workman through

Today, no one has ap

video conference.
g final

Accordingly, the matter stands adjourned for hearin

arguments on 11.01.2021.
Ahlmad is dir

ected to send the copy of this order to the

{

t Court, RADC for uplgading on the official

concerned official of Distric

website of the District Court.

R MATTO)
Labour Court-1X
MNew Delh

(PAWAN K
Presiding Officer
Rouse Avenue Courts
22.08.2020



LIR No. 3703/16 ‘
; s G4S Cash Services India PVt Ltd.

Mahesh Kumar vs. M/

22.08.2020

Present: None for the workman. .
gh. Gulshan Chawla, AR for the management through video
conference.

al arguments.

The matter is fixed for today for hearing fin
¢ workman through

Today, no one has appeared on behalf of th

video conference.
d for hearing final

Accordingly, the matter stands adjournc

arguments on 11.01.2021.

Ahlmad is directed to send the CT*jf this order to the

concerned official of District Court, RADC for uplgading on the official

website of the District Court.

(PAW.
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
22.08.2020



LIR No. 3704/16 - . i ™
Bishwanath Kumar Singh vs. M/s G4S Cash gervices india ¥

22.08.2020
Present: None for the workman. .
Sh. Gulshan Chawla, AR for the management through video

conference.
aring final arguments.

fixed for today for he
through

The matter is
beh

alf of the workman

video conference.
tter stands adjourned for hearin

Accordingly. the ma

arguments 00 11.01.2021.
Ahlmad is directed to send the co
cial of District Court, RAD ing on the official

concerned offi
website of the District Court.

(PAWAN
Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
72.08.2020



LIR No. 1323/16

Raj Kumar Kamti vs. M/s G453 Cash Services India PVt Ltd.

22.08.2020

Present: None for the workman. _
Sh. Guishan Chawla, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

Today, no on¢ has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 11.01.2021.

Ahlmad is directed to send the co this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR M TTO)
Preslii'y}g Officer Labour Court-IX
Rouge Avenue Courts/New Delhi
22.08.2020



LIR No. 1687/16
Praveen Kumar vs. M/s G4S Cash Services India Pvt. Ltd.

22.08.2020

Present: None for the workman. .
Sh. Gulshan Chawla, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 11.01.2021.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAK KUMAR MATTO)

Presiding Officer Labour Court-I1X

Rousé¢ Avenue Courts/New Delhi
22.08.2020



LIR No. 1074/16
Sri Kishan vs. M/s Fruit Vegetable Unit & Anr.

22.08.2020

Present: None for the parties.

The matter is fixed for today for hearing final arguments.

ed on behalf of any of the parties

Today, no one has appeat

through video conference.

Accordingly, the matt

er stands adjourned for hearing final

arguments on 07. 12.2020.
Ahlmad is directed to send the copy) of

concerned official of District Court, RADC for upl{h;z(ﬁ@i_rg on the official

his order to the

website of the District Court.

(PAWAXN KUMAR 0)

Presiding Officer Labour Court-IX

Roufc Avenue Courts/New Delhi
22.08.2020



LIR No. 1902/16
Ram Lal Shah vs. M/s Fryit Vegetable Unit

22.08.2020

Present: None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties
through video conference,

Accordingly, the matter stands adjourned for hearing final
arguments on 07.12.2020.

ol\this order to the

Ahlmad is directed to send the copy

concerned official of District Court, RADC for upl}) ing on the official

website of the District Court.

(PAWAN KUMAR MATLO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
22.08.2020



LC No. 66/16
Manoj Kumar vs. M/s J.K. Art Press

22.08.2020

Present: None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 10.12.2020.

Ahlmad is directed to send the copy f thy

of District Court, RADC for upla}a ng on the official

order to the

concerned official

website of the District Court.

(PAWAN KUMAR MATAO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

22.08.2020



LIR No. 413/16
Deepa vs. M/s Spiker Exclusive Footwear

22.08.2020

Present: None for the workman.
Management is already exparte.

The matter is fixed for today for hearing ecxparte final

arguments.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for hearing exparte

final arguments on 10.12.2020.

Ahlmad is directed to send the copy this order to the

concerned official of District Court, RADC for up

website of the District Court.

Presiding
Rouse Avenue Courts/New Delhi
22.08.2020



LID No. 419/16
Rameshwar Dayal Sharma vs. The General Manager UT Limited

22.08.2020

Present: Sh. H.V. Singh, AR for the workman.
Sh. Gulshan Chawla, AR for the management.

The matter is fixed for today for clarification.

The Ld. AR for the workman has made the clarifications.

Accordingly, the matter stands adjourned for orders for

24.08.2020 at 4 P.M.
Ahlmad is directed to send the cofy of this order to the

concerned official of District Court, RADC for uplo ing on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
22.08.2020



